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THE MINISTER OF STATE IN THE
MINISTJIY OF COMMUNICATIONS

(SHRI KARTIK ORAON): (a) No,
Sir.

(b) Does not arise.

(¢) ‘Unlisted telephones’ mean

those telephone connections which do
not find an entry in the telepBbne
directory. All such telephones are
provided at the request of the tele-
phone subscribers.

12,00 hrs.

RE adjournment MOTION ETC.
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PROF. MADHU DANDAVATE
(Rajapiir): 1 rise on a point of order.
Open out Rule 369. yt is about docu-
ment to be laid on the Table of the
House. 1 submitted to you a letter
seeking your permission to examine
the document 1 submitted a copy of a
telegram.

MR, SPEAKER: I am examining
it. I have received it.

PROB'. MADHU DANDAVATE:
I request that it is a copy of a tele-
gram in which the name of the Prime
Minijster for collection of funds and
the name of the Maharashtra are
given. It has been published today,
I authenticated it, I seek your
permission to lay* on the Table of
the House.

MR. SPEAKER: I am exmanjng
it. I will look into it.
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MR. SPEAKER; it is a matter of
great concern that another railway
accident involving an important train
has taken place in which a number of
precious lives were lost The Minister
of Railway is making a statement in
the House on the railway accident
which took place yesterday,

(hiterruptions)

SHRi SATISH AGARWAIi (Jai-
pur): It is the best train, jt could
have happened*to anybody.

MR. SPEAKER; It may be anybody.
But life is precious. It migtit be any-
body’s life.

(Ijiterruptiojis)

We had held a discussion. I allowed
an Adjournment Motion on the very
first day because I was concerYied, You
cannot take up an Adjournment Motion
daily. That is why I have allowed
him to make a statement on the floor
of the House. I am very much con-
cerned, I think everybody is con-
cerned. What do you want?

SHRI INDRAJIT GUPTA; This
statement will not help in avoiding
railway accidents. We must have pro,
per discussion.

MR. SPEAKER: That will come.
Let him first make the statement.

(/nterruptioiis)

MR. SPEAKER:
by one. One by one.

Let me hear one

subsequently accordejj the necessary per-

mission, the document was not treated as laid on the Table.
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(Mr. Speaker)

Whatever is said without my per-
mission, is not to form part of the
record.

SHRI INDRAJIT GUPTA  <Besir-
hat,): I have given you a notice. The
Finance Minister has been repeatedly
saying that the Government has not
made up its mind regarding the im-
pounding of dearness allowance of the
Central Government employees. But,
now there is a report that in the
meeting of the Joint Consultative
Machinery a few days ago, the Gov-
ernment had made a deliberate pro-
posal. They have advised the State
Governments to impound the dearness
allowance. Let him make a state-
ment, on the floor of the House,

MR. SPEAKER: Give me some
motion.

SHRI INDRAJIT GUPTA: 1 have
given you a call attention notice,

DR, SUBRAMANIAM SWAMY
(Bombay North East); I read
ruling on the motion I had given
a Motion on mail tampering under rule
222

MR. SPEAKER: But it has been
given. You please read it. Kindly
read it Then come to me and dis-
cuss it with me. Then we shall

DR, SUBRAMANIAM SWAMY: It
is a matter of record of the House
now.,,

MR, SPEAKER; First comc to me.
Discuss it with me. Then we shall
lee,

SHRI HARIKESH BAHADUR
(Gorakhpur); On this, jiot only the
Minister, but the whole Government
«hould resign. On this railway acci-
dent, the Government requires to be
censured,

SHRI SATISH AGARWAL: Is that
the type of censoring that is being
done? Material, that was sent from
Bombay, has not been received. You
five your ruling on this,

SHRI HARIKESH BAHADUR:
This Government require® to be
censured every day,

*+Not recorded.
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MR. SPEAKER: 1 requested thiff
House. 1 may agree or I may not
agree to certain things.
SHRI HARIKESH BAHADUR: An
adjournment motion has been given

On this issue of railway accident but
nothing has been done.

SHRi SATISH AGARWAL; You

review your ruling.

MR, SPEAKER: You give me the
powers. 1 will do it.

SHRI SATISH AGARWAL; We
will give you the powers of Hanuman,

5ft If
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MR, SPEAKER; I am ready to any
correction.

SHRI HARIKESH BAHADUR:
This Government requireg to be
censured,

MR. SPEAKER: What is your point
of order?

SHRI HARIKESH BAHADUR:
An Adjournment motion was given on
this issue of railway accident.

MR, SPEAKER: Mr. Niren Ghosh

SHRI NIREN GHOSH {Dum Dum):
Sir, notice of an Adjournment Motion
has been given on 14 West Bengal Billji
which have been passed unanimously, .

MR SPEAKER: Not ailowed, Mr
Ramavatar Shastri.
>ft 'nirmiT (q”ni)
q pfim
M 1
MR. SPEIAKER; It is a State subject,

do anythingthere. Notal-
lowed, (ItiferrupfioTis) **
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MR. SPEAKER: That is upic the
Government. That is not a gquestion
for Adjourment Motion, You give
some other thing.
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SHRI KRISHNA CHANDRA HAL-
DER (Durgapur); I have given notice
of an Adjournment Motion regarding
the Maharashira affair....

already

MR. SPEAKER: That s
aver,

SHRI KRISHNA CHANDRA HAL-
DER:....and also railway accidents.,

**Not recorded,
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MR. SPEAKEIR: We have elrea<”®
discussed 1it. Iirelevant, Mr. Sunil
Maitra.

SHRI SUNIL MAITRA (Calcutta
North East); I have given notice of pn
Adjournment Motion regarrtinjj 17 Bills
ol West Bengal, .. ,

MR. SPEAKUR: That is not a ques-
tion i07 adjournment motion........ .

SHRI SUNIL MAITRA: They are

not giving assint....

MR. SPEAKER: No. Not aUowed.

Nothing is going on record. (Inter-
rtiption”) **
SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South); I have given
notice of an Adjournrnent Motion re-
garding railway accidents. I appre-
ciate, Sir, on the previous occasion yOU
allowed the Adjournment Motion.......

MR. SPEAKER; That is all right.

SHRI SATYASADHAN CHAKRA-
BORTY; Kindly have patience. Sir.
The Railway Minister said that the
accident rate was going down.

MR. SPEAKER: He is making a
statement. This is unnecessary. You

are doing injustice to me. Not allow*
«d.

SHRI SATYASADHAN CHAKRA-
BORTY; Whet have you not allowed?

MR. SPEAKER: I have allowed him
to make a statement

SHRI SATYASADHAN CHAKRA-
BORTY; I appreciate if you are dis-
allowing railway accidents. Are you
disallowing railway accidents?

MR. SPEAKER: Yes. ! am ilisallctw-
ing railway accidents. They should
not happen.

SHRI SATYASADHAN CHAKBA-
BORTY,; If you do it, you have to hear
me

MR. SPEAKER; I have disallowed
it----- This should not happen.

*+Not recorded.
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SHRI SATYASADHAN CHAKRA-
BORTY; Is it not high time, Sir, that
a high-power com mittee should go into
it?

MR. SPEAKER: Mr. Bagri.

SHRI SATYASADHAN CHAKRA-
BORTY**

MR. SPEAKER; Not aUowed.
SHRI SATYASADHAN CHAKRA-

BORTY: What you are not allowing.
Sir, I do not understand. '

5r ?

SHRI NIREAJ GHOSHt Not on this.
I have a point of order.

MR. SPEAKER: No, please. 1 have
allowed Mr. Bagri

SHRI INDRAJIT GUP'rA; Sir, the
Railway Mmisters should te niado to
travel V train. They never travel by
train. They always go by air. Let
them travel by train. Then there -wvi'l
be less accidents.

MR. SPEAKER: Make a move that
they should travel 7ly train,

THE MINISTER OF STATE IN'
THE MINISTRY OF RAILWAYS
(SHRI c¢. K.JAPFER SHARIEF):
That is not true, Sir. Only last week
I went by the same. Tamil Nadu Ex-
press from Delhi to Madras and yes-
terday I came by Rajdhani from

(/nterrwptions)
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MR. SPEAKER: He has j?%ven it al-

ready, I have already done it
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MR. SPEAKER; Not aUowed.
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MR. SPEAKER: Nothing is co“ *g oa

record. This is all witnout my per”®
mission.

SHRI SATISH AGARWAL: We want
a discussion, AUow a discussion.

PROF. MADHU DANDAVATE: Shrt
Vajpayee is a&reeing for a disoussiosu
We want a discussion on it
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(Interruptioni)

THE MINISTER OF STATE IN THK
MINISTRY Of home AFFAIRS AND
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[Shri P. Venkatasubbaiah]

DEPARTMKNT OF PARLIAMENT-
ARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): Sir, may I request the
bon. Members to resume tlicir seats?
Mr. Speaker, Sir, may I earnestly make
an appeal to all tlie Members both on
this sltle and on that side...,

AN HON. MEMBER: Why on that
Bide?

SHRI P. VENKATASUBBAIAHi I
am only making an appeal to Ibe
Members ol my ptirty not to emulate
the example ol the Opposition members
sitting opposite. They have started it.
They did not ev¥;n listen to your ruling
and what you had said. They have
*tarted it. 1 am only aopealing to the
Members of my party not to emulate
their example. Whatever Is necessary
to be brought up before you it is lor
them to put in a manner according to
the rules and regulations. That is
why I make an appeal to the hon.
Member to leave the matter to the
Speaker.

MR. SPEAKER: Let

motion. 1 will consider it.
(Jnterrupfions)

SHRI SATISH AGARWAL: That
goe.-: On record.

MR. SPEAKER: Mr. Niren Ghosh,.
1 have allowed Mr. Niren Ghosh. Mr.
Arif have you given me motion In
writing? Have you givjn me any
motion for consideration.

SHRI ARIF MOHAMMED KHAN:
Yes, I have given-

MH. SPEAKER: AU richt. I will
consider it. Every motion is consider-
ed on its merits.

SHRI NIREN GHOSH: I have Kot
thsi Letter from your Secretariat
which says:

‘I am directed to state that it has
not been found possible to admit
your question.’ (Interniptiorts) **
MR, SPEAKER: No please. Not

allowed. You please come and see me;
not here.

me have a

(Ititermptions) **

‘Not recorded.

ooPTEMBia1 1, 1981

JKotioiu etc. 300

MR. SPEAKER: No, no. Not allow-
ed. Come and see me. It is wholly

irrelevant. Let someone tell this hon.
Member to atop.

(Interruptions)**
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SHRi NIREN GHOSH; --

MR, SPEAKER: Not allowed. It is
irrelevant. It is wholly irrelevant.

SHRI NIREN GHOSH;**

MR. SPEAKER: Not allowed. You
come and discuss with me.

SHRI NIREn GHOSH; Why?

MR. SPEAKER: You cannot question
me like this. You read the rule and
come to me.

(iTiterruptions) *-

MR. SPEAKI31: It is not going on
record,

T A Tt m
Attt A 1
(Interruptions) *e

MR, SPEAKER: What happened to
you? Not aUowed,

I have given my ruling. Not allow-
ed, You cannot question me ruling.
That is all.

(Ijiterruptions) *

MR, SPEAKER; Not allowed. This
is my ruling,
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MR. SPEAKER: I disaUowed ihat.
Ijt you have jot any other motion
otherwise we can discuss it. 1 will
consider it in any other form, not this,

«lr gfin ihnrrr @ sffTTY,

(Interruptions)**

MR. SPEAKER; Not allowed.

{Interruptions) *
MR. SPEAKER: Sethi. Papers Laid.

SHRI EDUARDO FALETRO (Mor-
mugao): Just permit me to make a
submission.

MR. SPEAKER: Under what rule?

SHRI EDUARtX) FALEIRO: Rule
37G. Sir, you have been loUowing this
practice of permitting such matters in
which the country is interested to be
raised in this House, Now, Sir, alle-
gations have been made of collection
Oof money from that side and again
from this side.

MR. SPEAKER: What is the point Jo
be discussed?

SHRI EDUARDO FALIERO: Kind-
ly allow a discussion ori collection of
money by political leaders so that the
country knows the real position in this
matter and some principles are
evolved., ,,

MR. SPEAKER; Now papers to be
laid.

Shri Sethi.

12.28 hrs.
PAPERS LAID ON THE TABLE

Kosancas Company (AcQxnsmoN
OF Undertakinos) (Administration

« OP Funds) Scheme, 1980

A THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS

©English version of the eport was
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(SHHI DALBIR SINGH): On behaU
of Shri P. C, Sethi, I beg to lay on
the Table a copy of the Kosangas
Company (Acquisition of Und€?rtak-
ings) (Administration of  Funds)
Scheme, 1980 (Hindi and English
versions), published in Notification
No. R-11029]2080-MC in Gazette of
India dated the 23rd May, 1981, under
sub-section (2) of section 20 of the
Kosangas Company (Acquisition of
Undertakings Act, 1979, [Placed in
Library. See No. LT-2719/81],

Eighty-seventh Report of Law Com-
mission ON identification of Pri-

soners Act, 1980

THE MINISTER OF LAW, JUS-
mCE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR); I bog
to lay on the Table a copy of the
Eighty-seventh Report {OHindi
version) of the Law Commission on
Identification of Prisoners Act, 1980,
[Placed in Library. See No, LT—
2720/81].

Review on and Annual Report of
Smith Stainstheet Pharmaceuticals

Ltd., Calcutta for 1978-79

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMCALS AND FERTILIZERS
(SHRI DALBIR SINGH): I beg to
lay on the Table a copy each of the
following papers Hindi and English
versions) under sub-section (1) of
section 610A oi the Companies Act,
:956;,—

(1) Review by the Government
on the working of the Smith Stain-
street Pharmaceuticals Limited, Cal-
cutta, for the year 1978-79.

(2) Annual Report of the Smith

Stailistreet ~ Pharmaceuticals  Limi-
ted, Calcuta, (or the year 1978.79
along with the Audited Accounts
and the comments of the Comptrol-
lo- and Auditor General thereon.

[Placed in Library. See No. LT—
2721/81],

laid on the Table on the 18th Novem ber.



